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Qrder dated 3,8,05
Heard Mr,D.,K.Mehanty,Ld.Counsel appesring for the.
épplicant and perused the materials placed on re?‘ﬁd
Applicant, an EPp Packer of Postal Department, wa

placed under 'off-duty\ on 23,2.19%94 and was charge-

was found guilty of all the charges, Ui:tim:ately

the punishment of remeval frem service was passed

plinaty procesdings was pending against the applica-
nt, an F,I,R, was ledged againstbhim on 19,7.,19% ,
A criminal case was set t® motien against him, It

is the case of the applicant that in the said erimi-
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In the enquiry, the applicant

While the disci-
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nal case, he received an erder of acquitfel on !
31.,1,05, After ebtaining a d@py of the order of
acqﬁittal, the applicént sukmitted a r@presentatioﬁ
te his autherities/Respendents on 8.4.05 seeking
reinstatement in service, It appears the last grie-
vance of the applicant, as raiséd in his representa-
tion dtd.B.4,05, has mot yet beem. received due con-
sideratien o f the departmental auth@rities/kesponde-
nts and,in the said premises, the applicant has filed
this 0.A.N9.633/65 under Section 19 of the Administrs
tive Tribumnals Act, 1985,

Since the grievance of the applicant, as rddsed in
his representétimn dtd,8.4.,05,is still pending with
the Respondents; this O,A, is heredy disp@seﬁ ef witl
a directien to the Respondents to censider the grie-
vance of the applicant and pass nmecessary final
erders within a perled of 60 dayé‘fran the date of
receipt of a copy of this erder,

Send copies of this erder te the‘Respondehtélaleng
with copy of the @rigimal Appliéatiﬁn(which sheuld
bg treated as an appeal of the applicant te the Res-
pondents) and free cepies ef this erder be alse hands
ed ever to Mr.D,K.Mphanty,Ld.Counsel éppeattng fer
the applicant'and te Mr.,U.B.Mohapatra,ld.Sr.Standing

Counsel; on whom a copy ef this O.A, has already bee:

served,




